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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 56/2026

SHAILESH SINGH ...APPLICANT(S)
VERSUS

CENTRAL POLLUTION CONTROL BOARD &

ORS
...RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.

l. RESPONSE ON BEHALF OF RESPONDENT NO. 5-
DISTRICT MAGISTRATE, BAREILLY, UTTAR PRADESH
IN COMPLIANCE WITH ORDER DATED 29.01.2026 BY

THE HON’BLE TRIBUNAL

2. COPIES OF LETTERS DATED 22.12.2022 AND 29.04.2023

ARE ANNEXED HEREWITH AND COLLECTIVELY

MARKED AS ANNEXURE-1
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3. A COPY OF SITE INSPECTION REPORT DATED

24.02.2026 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-2

4. A COPY OF LETTER DATED 16.02.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-3

5. A COPY OF THE MINUTES OF MEETING DATED

30.03.2026 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-4

6. A COPY OF LETTER DATED 22.04.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-5

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar09jadon@gmail.com

PHONE NO.-7838248353

Date: 24.04.2025
Place: Noida
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI ARG
G [ysrchErvBARELLY VP
REG. N 808 e
ORIGINAL APPLICATION NO. 56/2026 0P T0
N2 Ly

SHAILESH SINGH

VERSUS

...RESPONDENT(S)

NADLY / |
<92, RESPONSE ON BEHALF OF RESPONDENT NO. 5- DISTRICT

1) |
2 Vﬁ MAGISTRATE, BAREILLY, UTTAR PRADESH IN COMPLIANCE

WITH ORDER DATED 29.01.2026 BY THE HON’BLE TRIBUNAL

1, Avinash Singh aged about 55 years, S/o' Late Shri Dinesh Bahadur Singh,

posted as District Magistrate, Bareilly, Uttar Pradesh do hereby solemnly affirm

and state as under:

1. That I, the Deponent in the above captioned matter, am fully conversant

with the facts of the case and am competent'and authorized to swear the

present reply.
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2. That, I state that the contents of this reply have been drafted by my counsel
on my instructions, and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3. That, in the present Original Application, the applicant has alleged violation
of environmental norms by Respondent No. 6 unit namely M/s Marya Frozen
Agro Food Products Pvt. Ltd., alleging that the said unit is carrying out
slaughtering operations beyond the permissible limits, discharging untreated
effluents outside its industrial premises, and not complying with the Zero

Liquid Discharge (ZLD) conditions.

4. That, the matter was last listed for hearing on 29.01.2026, wherein the
Hon’ble Tribunal directed as follows:

“5. Issue notice to the respondents for filing their response/reply by way of

affidavit before the Tribunal at least one week before the next date of

hearing through e-filing. If any respondent directly files the reply without

routing it through his advocate, then the said respondent will remain

virtually present to assist the Tribunal.

9. List on 27.04.2026.”
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REPLY IS AS FOLLOWS

CONSTITUTION OF DISTRICT LEVEL MONITORING

COMMITTEE AND REGULAR INSPECTION OF

SLAUGHTERHOUSES IN BAREILLY

That, it is most humbly submitted that the deponent department, vide letters
no. 5117-19/CVO/Animal-Husbandry/2022-23 dated 22.12.2022 and
52/2023-24 dated 29.04.2023, has constituted a District Level Committee in
District Bareilly and has directed the same for regular monthly monitoring
and inspection of slaughterhouses operating within the district.

Copies of letters dated 22.12.2022 and 29.04.2023 are annexed herewith and

collectively marked as Annexure-1.

That, pursuant to the aforesaid directions, the monthly site inspection of
Respondent No. 6 unit was carried out on 24.02.2026 by the said District
Level Committee, wherein the unit was found compliant with the relevant
norms.

A copy of Site Inspection Report dated 24.02.2026 is annexed herewith and

marked as Annexure-2.
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II. JOINT INSPECTION OF THE RESPONDENT NO. 6 UNIT IN

COMPLIANCE WITH DIRECTIONS OF THE HON’BLE TRIBUNAL

7. That, in compliance with the directions of the Hon’ble Tribunal, the deponent,
vide letter no. 1023/NGT-OA-No0.-56/2026 dated 16.02.2026, requested the
Member Secretary, CPCB; the Regional Officer, MoEF&CC, Lucknow; and
the Member Secretary, U.P. Pollution Control Board to nominate their
respective representatives for carrying out a joint inspection of the unit of
Respondent No. 6, so as to ensure compliance with the directions of the
Hon’ble Tribunal in their true letter and spirit.

A copy of letter dated 16.02.2026 is annexed herewith and marked as

Annexure-3.

8. That, for ensuring compliance with the directions of the Hon’ble Tribunal,
the deponent convened a meeting on 29.03.2026 with all concerned officers
to review the status of inspection of Respondent No. 6 unit and its compliance
with the applicable norms, as directed by the Hon’ble Tribunal. The Minutes
of the said meeting were circulated vide letter no. 1199/NGT/OA-No.-
56/2026 dated 30.03.2026.

A copy of the Minutes of Meeting dated 30.03.2026 is annexed herewith and

marked as Annexure-4.
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9. That, it was further informed during the aforesaid meeting that in compliance
with directions of the Hon’ble Tribunal, site inspection of the slaughterhouse
unit of Respondent No. 6 had been conducted on 12.03.2026 by the Joint
Committee comprising the following members:

e Dr. A. K. Gupta, Scientist ‘E’, Regional Office, MoEF&CC, Lucknow;

e Shri Kamal Kumar, Scientist ‘E’, CPCB Regional Directorate,
Lucknow;

e Shri Ramjanam Yadav, Additional Sub-Divisional Magistrate, Bareilly

(Representative of the deponent); and

e Shri Chandresh Kumar, Regional Officer, U.P. Pollution Control
Board, Bareilly.

(That, the Joint Committee Report dated 10.04.2026 has already been

placed on record before the Hon’ble Tribunal and, therefore, the contents

thereof are not being repeated herein for the sake of brevity).

II.DIRECTIONS ISSUED FOR COMPLIANCE OF JOINT

COMMITTEE RECOMMENDATIONS

10. That, in further compliance with the directions of the Hon’ble Tribunal, the
deponent vide letter no. 70/NGT/OA No.-56/2026 dated 22.04.2026 directed
the Additional Chief Executive Officer, Jila Panchayat, Bareilly and the

Regional Officer, U.P. Pollution Control Board, Bareilly, to ensure that the
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directed the Apar Mukhya Adhikari, Jila Panchayat, Bareilly and the

Regional Officer, U.P. Pollution Control Board, Bareilly, to ensure that the

M . . . . . * ort
recommendations made by the Joint Committee in its inspection rep

dated 10.04.2026 in respect of Respondent No. 6 unit are duly complied

i i in this regard.
with, and to intimate the deponent regarding the action taken In this reg

A copy of letter dated 22.04.2026 is annexed herewith and marked as

e is respectfully submitted for kind perusal of this

12.That, everything stated above is true and correct to my knowledge, derived

from official records, and nothing materia! has been concealed therefrom.

(3

DEPONENT
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Verified at &@%,_ on this .2 l_/7|
Is day of April 2026, that the contents

of the above affidav;
1davit from paragraphs 1 to 12 are true and correct to the best of

my knowled i it i
ge and belief. No part of it is false and nothing material has been

L

DEPONENT

tified By Shrdmt- g%\fs\% &/7 ’Mgz\
entified By Shri Sowmn of;ifﬁ'da O

nd Confirmed The Contents -
asence At Bareilly Dated..... .9..1,/)’)\/\\

nd Further tinderstood The Contents -

~UNIS R'DAYA
Advocate 8& Notary
«achery Barediv fur
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e/ -
P, 7 S, REGIONAL LABORATORY BAREILLY
W UTTAR PRADESH POLLUTION CONTROL BOARD R
"‘:'!* E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Izzat Nagar, Bareilly J;;f“;_;‘;s‘\

TEST REPORT: WASTE WATER
Ref No: 35957953 /Bareilly/2026 Date: 01.03.2026
1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food
Products Pvt Ltd)

2- Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123
3- District: BAREILLY

4- Description about sampling point: Final Outlet Of ETP

5- Sampling method: (Grab/Composite/Integrated): Grab

6- Sample Collected By: DISTIC LEVEL COMMITTEE

7- Colour and Odour: Colourless and Odorless

8- Quantity and Packing: 2 Litre Plastic Jerican & Glass Bottle
9- Date of Sample Collection: 24.02.2026

10-  Analyis Indented by: RO Bareilly

11-  Date of sample receipt in Lab: 24.02.2026

12-  Date of start of analysis in Lab: 25.02.2026

13-  Period of Analysis : 28.02.2026

14-  ULR Number: TC137380250001110F

15-  Sample Plan/Ref. No: 35957953
16- Sampling method : APHA 24" Edition 2023-1060 A,B,C, Page No.-42-52, Collection & preservation of samples.

S.N. Parameter/Method Name Unit Results Standard Detection
Range
1 pH, APHA 24th Ed. 4500B: 2023 - 7.5 6.5-8.5 02-12
2 Suspended Solids, APHA 24th Ed. mg/l 41.0 50 10-20000 mg/l

2540D Total Suspended Solids dried at
103- 105 °C 2023

3 Dissolved Solids, APHA 24th Ed. mg/l 1680.0 2000 10-50000 mg/1
2540 CTotal Dissolved Solids dried at
180 °C 2023

4 BOD, 3 day 27 °C 1S3025 (Part mg/l 22.0 30 1.0-50000 mg/1
44): 1993 Bio 2023

5 COD, APHA 24th Ed. 5220 B Open mg/l 184.0 250 5.0 — 100000 mg/l
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment
(Protection) Rules,1986 source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose
Note: 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test

report pertains to the sample as received in Lab.

Remark: NA
Analysed by-
[ Kavita Saxena (JRF)]
Authorized by
Cha nd Dighally signed
resh S
Kumar 11228 15 405'30'
Regional Officer
UPPCB/BLY/PR/7.8.1/WW-2 | Issue no: (4 Issue Date : 01.03.2026 Page No :1 0of 2
Amendment No.(2 Amendment date:15.02.2025 Approved by T.M Issued by Q.M
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== REGIONAL LABORATORY BAREILLY UTTAR PRADESH

= POLLUTION CONTROL BOARD
1‘1‘?‘# E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-1zzat Nagar, Bareilly

TEST REPORT: WASTE WATER

Ref No: 35957953 /Bareilly/2026 Date: 01.03.2026
1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food Products
Pvt Ltd)

2- Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123
3- District: BAREILLY

4- Description about sampling point: Final Outlet OTETP
S- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: DISTIC LEVEL COMMITTEE
7- Colour and Odour: Colourless and Odorless

8- Quantity and Packing: 2 Litter Plastic Jerican

9- Date of Sample Collection: 24.02.2026

10- Analyis Indented by: RO Bareilly

11- Date of sample receipt in Lab: 24.02.2026

12-  Date of start of analysis in Lab: 25.02.2026

13- Period of Analysis : 28.02.2026

14- ULR Number: TC137380250001110F

15-  Sample Plan/Ref. No,: 35957953
16- Sampling method: APHA 24" Edition 2023-1060 A,B,C, Page No.-42-52, Collection & preservation of samples.

S. Parameter/Method Name Unit Results Standard Detection
N. Range

1 Oil & Grease mg/l 3.6 10.0

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment
(Protection) Rules,1986 source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific

purpose
Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as received in Lab

Remark: NA
Analysed by-

[ Kavita Saxena (JRF)]

Authorized by

Chand Digitally signed

by Chandresh

res h Kumar

Date: 2026.03.06

Ku ma r 11:28:33 +05'30"
Regional Officer
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@S (334 rocz.lko-mef@nic.in) I

fava—an wshg sRa afewr, 92 Reh g 3Mogo wo 562026 “deier Rizg a9 Al GicgzH
Foid Q1S 9 39" ¥ qIRT IRy fRFid 29.01.2026 & AT D A H |

HuaT 7o e gRa R, 9 fieeh gRT 3Movo wo 56 /2026 “erwr Rig aM Aegel diegAT
Fgidl 9IS 9 3" H qiRa MR fIAIE 29.01.2026 BT HEH TV B | Iad MW D FoTd 3 F=iaq
T
...... “7. Having regard to the seriousness of the issue involved in the matter, we also deem it proper to
appoint a Joint Committee comprising of a representative of the Member Secretary- CPCB, Member
Secretary — UPPCB, RO-MoEF & CC Lucknow and District Magistrate — Bareilly. The District Magistrate
— Bareilly will act as the coordinating agency in the Joint Committee. The Committee will visit the site
ascertain the truthfulness of the allegations made by the applicant, the position of compliance of consent

conditions by Respondent No. 6 and status of violation of Environmental norms and will submit its status
report along with the recommendation.

8. Let this exercise be completed within a period of six weeks and status report be filed before the Tribunal
immediately thereafter. ...”

9. List on 27.04.2026.
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“7. Having regard to the seriousness of the issue involved in the matter, we also deem it proper to appoint a Joint
Committee comprising of a representative of the Member Secretary- CPCB, Member Secretary — UPPCB, RO-
MOoEF & CC Lucknow and District Magistrate — Bareilly. The District Magistrate — Bareilly will act as the
coordinating agency in the Joint Committee. The Committee will visit the site ascertain the truthfulness of the
allegations made by the applicant, the position of compliance of consent conditions by Respondent No. 6 and status
of violation of Environmental norms and will submit its status report along with the recommendation. 8. Let this
exercise be completed within a period of six weeks and status report be filed before the Tribunal immediately
thereafter. List on 27.04.2026.”
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a. Unit shall continue comply with ZLD (Zero Liquid Discharge) condition stipulated in CTO issued by

UPPCB.
b. Unit shall ensure good housekeeping in lairage area and rendering area.
¢. Unit shall submit latest Irrigation Management Plan approved by Chandra Shekhar Azad University of

Agriculture and Technology, Kanpur to UPPCB.

d. It is proposed that the local administration may construct a concrete approach road with an integrated
drainage system, funded through CSR to eliminate any discharge.

e. The unit shall install an ammonia sensor near the storage tank as a preventive measure.

f. The unit shall upgrade the oil and grease trap installed in the existing Effluent Treatment Plant (ETP).
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